NI

S ®

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD

—— -

0.A.n0.119/93 Date of deéisiOn:18.2.9§
Between 7

A,Mahendran ;. Aﬁpliﬁant
and

1. Secretary to the Govt. of India
Ministry of Water Rescurces,
Shram Shakthi Bhavan
New Delhi-1.

2. The Chairman
Central Water Commission,
Sewa Bhavan,RK Puram

New Delhi-66, .o Respondents
Counsel for the Applicant : : Mr Briz Mohan Singh
Counsel for the Respondents ¢+ Mr NV Ramana,CGSC
CCRAM:

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER(JUDL.)

CRDER

This is an application filed under Section 19 of the
Administrative Tribunals Act to direct the respondents to
refix the pay of the applicant taking into consideration
the adhoc services of the applicant as Deputy Director/Exe-
cutive(%ébineer, Central Water Commission, Government of India
by grantfﬁg the increments due for fixing his pay on regular

promotions as Deputy Director/Executive Engineer.

2. . The facts so far necessary to adjudicate this

OA in brief are as follows:-

3. The apblicant was promoted to the post of Deputy
Directer in the pre-revised scale of Rs.1100-50-1600 by

proceedings of the Government of India, Central Water
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Commission, dated; gj;}_ﬁgg He 301ned duty on 2§_£i§3\

It i5 the grievgnce of the applicant that the applicant

was entitled for 2 increments while working on adhoc

basis in the post of Deputy Director, Central Water Commission
and whereas, the applicant had been granted only one increment.
The applicant was appointed on regular basis in the said_gost
of Deputy Director, Central Water Commission,w.e. f._ %ﬁ_@dﬁéfj
At the time the applicant was promoted on regular basis as
Deputy Director, Central Water Commission, according to

the applicant, the sole increment wﬁich had been granted

to him also had not been taken into consideration. It is

the grievance cof the applicant that the 2 increments w for
which he was entitled in the post of Deputy Director, Central
Water Commission, while working on adhoc basis, are te be
counted for the purpose of‘fixing his pay when he was
appointed on the regular basis in the said post of Deputy
Director. The aopllcant, 1n this regard, had put in a
representation on §?r18—94* +o the competent authority for

redressal of his grievance.r Final orders had been passed

\ =] -L

by the fespondents cn %gnigthejecting the claim of
thel.applicent to grant the increments for the periocd, the
applicant had worked on adhoc basis in the post of Deputy
Direotor, Central Water CommissiOn. So, the applicant had

approached this Tribunal for the relief as already indicated

above,
3. This 0A is filed on 8.2.93. As already poznted
. | l{. < L-‘}
out, the repressntation of the applicant dated 31 10, 91
?2.:—;_ ') H

._

for redressal of his grievance had been rejected on»fzo 12, oF
As there is 5L)daye delay in filing this CA, Mr Briz Mchan
Slngh Advocate for the appllcant has moved MA 1T?/93 to
condeone the delay cf the sald.51jdays After hearing both

sides, we -are satisfied that sufficient cause had been made

|

out by the applicent for the delay of Si'days in filing this
0a, Hence, we condone the delay Oflﬁﬁfﬁays in £filing this
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To

1. The Secretary to the Govt.of India,
Ministry of Water Resources, .
Shram Shakti Bhavan, New pelhi-1,

2. The Chairman, Central water Commission,
Sewa Bhavan, R,K,Puram, New Delhi-66,

3. One copy to Mr,Briz Mohan Singh, Advocate,CA T,Hyd.
4, One copy to Mr,N,V.Ramana, Addl,.CGSC,CAT.Hyd.

5. One spare COpYy.
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4. Today, we have heard Mr Briz Mohan Singh,Advocate

0031---

0a znd MA 11?/93 is allowed accerdingly.

for the applicant‘and Mr Nvﬁamana, Standing Counsel for

the respordents on zdmission of ~this OA.

L . . . -

5. . Durlng the cource of the admission hearlng of

this 0A, it was brouoht to our notlce that CA 809/89 had been
filed before the Central Administrative PTribunal, Principal
Bench by a perscn, similzarly placeé to thié épﬁ}ibant herein.
The said OA 809/89 on the file of the Central Administrative
. Tribunal, Principal Bench,New Delhi, had been allowed

with certain‘directions. So, it would be fit and proper

to give ® direction to the respondents to extend the

venefit of the said judgement dated 25,4.89 in OA 809/89

to the applicant herein alsoc.

A

6. ne already pointed out, the applicaqtihgsﬁmgde a

: : - .
representation to the competent authority on(31,10.9Lfor
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redressal of his grievance which had been rejected on 20+12791

The applicent has filed this CA as already indicated on 8,2,93.

Bearing section 21 of the.Administrative Tribunals Act in
mind which deals with limitgticn, it will be proper to give

a direction to the respondents tQ extend monetary benefits

to the arplicant w.e.f. 31.10'Eﬁ%;gich is the date of repre-~
sentation of the applicant to the competent authority for
redressal of hisbrievance.

7. _ Hence, we direct the respondents to extend the
«benefit of the judgement dated 25.4.89 in OA 80¢/89 on the
file of the Central Administratife Tribunal, Principal Bench
New Delhi td the applicant‘heréin also,

8. Further, we direct the respondents to re=trict the
monetary benefits rayable to the applicent w.e.f, 3{_&9_2L)onl
All the arrears due to the applicent shall be;ﬁééﬁégyfihe res-
porndents within three months from the date of communication of

this order.

0A is allowed accordingly, leaving the parties to

———

bear their own costs, i igtﬂ___whxaxﬁ, .

Dtd;18.2.93 ' {4 (T.CHANDRASEKHARA RE y
Eﬂdﬁt{) Dictated in the open court Member (Judl.) bDY)



i S
o
TYPED BY COMFAREL oY -
CHeCKEL BY APPROVEL BY

TN THL CENTRAL ALMINISTRAPIVE, TRIBUNAL
HYLERABAD BENCH AT HYLERABAT

THE HON'SLE ML..V.N ELADRI RO V.C,

el

THE HON'BLE M R.BALASUBRAMANIAN: M{&)
AND

THE HON'BLE MK.CHANDRA SEKHAR REDDY ,;’
+:MEMBER(J)

, AND
\ THE HON'BLE MR,

paTED: |®-7) -1993

QELER/JUDGMENT =

R-P./C. P/M.A. .N'--

L3

in

o"‘;‘g.m';-' q G3 - .

T.A. N0, (W,P.No, - )

Admifted and Interim directions

issupd.

ra

Allowed

Mected/Orgdred

No .order as to costs, e o ’///
' Contral Administrative Tribunal i
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